
E-FIR No. 11109/20
SWaWe VV. SameeU
U/s 379/411 of IPC

PS: NIhal Vihar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

None.

As per repl\ to the bail application filed b\ the IO, given FIR number has

not been registered at PS Nihal Vihar. Accordingl\, the present bail application

stands dismissed.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020



FIR No. 605/20
SWaWe VV. SameeU

U/s 186/356/379/34 of IPC
PS: NIhal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Mehmood Hussain , Ld. Counsel for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the

present case.

Bail application is opposed b\ Ld. APP for the State.

As the charge sheet in the present case is not filed within the statutor\

period of 60 da\s in view of the Section 167 of Cr.P.C., accordingl\, the accused

Sameer is hereb\ released on bail on his furnishing personal bond in the sum of

Rs. 15,000/- and one suret\ of the like amount.

E-Cop\ of this order be sent to the jail Supdt. Concerned and also be

supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:23:13 +05'30'



FIR No. 393/14
SWaWe VV. AQil MaWhXU
U/s 392/394/411 of IPC

PS: Ma\a Puri
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Jitender Kumar, Ld. LAC for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the

present case.

Bail application not is opposed b\ Ld. APP for the State.

As the accused has suffered incarceration in JC for about 7 months & half

month, no useful purpose will be served b\ keeping the accused in JC.

Accordingl\, the Anil Mathur is hereb\ released on bail on her furnishing personal

bond in the sum of Rs. 15,000/- and one suret\ of the like amount.

E-Cop\ of this order be sent to the jail Supdt. Concerned and also be

supplied to Ld. LAC for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:25:53 +05'30'



FIR No. 476/20
SWaWe VV. AUjXQ @ MRWa

U/s 379/411 of IPC
PS: NIhal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. P.K. Garg, Ld. Counsel for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the present

case.

Bail application is opposed b\ Ld. APP for the State.

Previous bail application has alread\ been dismissed b\ this court vide

order dated 01.10.2020.

There is an allegation against the accused that he was caught red handed

while stealing the mobile phone from the pocket of the complainant at the spot.

The accused is alread\ involved in si[ other similar criminal cases. The

allegations are serious in nature in nature. No ground is made out for grant of bail

at this stage. Accordingl\, the present bail application stands dismissed.

E-Cop\ of this order be supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:27:19 +05'30'



FIR No. 572/20
SWaWe VV. RaQjeeW @ Chela
U/s 356/379/188/411 of IPC

PS: NIhal Vihar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Satish Kumar, Ld. Counsel for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the

present case.

Bail application not is opposed b\ Ld. APP for the State.

As the alleged recover\ has alread\ been effected and investigation µqua¶

the applicant/accused is complete, no useful purpose will be served b\ keeping

the accused in JC. Accordingl\, the Ranjeet @ Chela is hereb\ released on bail

on her furnishing personal bond in the sum of Rs. 15,000/- and one suret\ of the

like amount.

E-Cop\ of this order be sent to the jail Supdt. Concerned and also be

supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:27:47 +05'30'



E-FIR No. 11725/19
SWaWe VV. AmaUjeeW SiQgh

U/s 411 of IPC
PS: NIhal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

Sh. Mahender Singh , Ld. Counsel for the applicant/accused

Arguments heard on the bail application moved on behalf of the

applicant/accused. It is stated that the accused is falsel\ implicated in the

present case.

Bail application not is opposed b\ Ld. APP for the State.

As the alleged recover\ has alread\ been effected, no useful purpose will

be served b\ keeping the accused in JC. Accordingl\, the Amarjeet Singh is

hereb\ released on bail on her furnishing personal bond in the sum of Rs.

10,000/- and one suret\ of the like amount.

E-Cop\ of this order be sent to the jail Supdt. Concerned and also be

supplied to Ld. Counsel for the applicant/accused.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:28:19 +05'30'



E-FIR No. 668/20
PS: NIhal Vihar

14.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO WEBEX MEETING
URL hWWSV://deOhidiVWUicWV.Zebe[.cRP/jRiQ/PP03ZeVW)
Present: Ld. APP for the State

None.

As per the repl\ filed b\ the IO, TIP Proceeding of the articles is \et to be

conducted. Accordingl\, application for releasing the articles on superdari stands

dismissed.

(Pankaj Arora)
MM-03(West)/THC/Delhi

16.10.2020



ID No. 72881/16
FIR No. 393/14

State Vs. Anil Mathur
PS: Maya Puri

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused produced from JC through VC.

Sh. Jitender Kumar, Ld. LAC for the accused.

Let the previous order be complied with afresh for

03.11.2020.

Accused be produced for rehnumai after every 14 days.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 5962/18
FIR No. 0093/18

State Vs. Manish @ Neppu
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 6134/19
FIR No. 900/16
State Vs. Ashish
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and arguments on

charge on 17.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 8484/19
FIR No. 698/18

State Vs. Surender @ Sikki
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety for

NDOH.

Put up for appearance of the accused and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 1087/20
FIR No. 208/19

State Vs. Mamta
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2165/20
FIR No. 146/18
State Vs.Sonu
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for further proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2472/20
FIR No. 266/19

State Vs. Baski Chaudhary Etc.
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

I take cognizance of offence.

Issue summons to the accused persons and notice to their

respective sureties through the IO concerned for NDOH.

IO shall remain present in person in the event of non-

execution of process on NDOH.

Put up for appearance of the accused persons and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2476/20
FIR No. 406/19

State Vs. Mustakeen
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Some clarification is required from the IO concerned. Issue

summons to the IO concerned for NDOH.

Put up for further proceedings on 20.11.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No.3409/20
FIR No. 669/20

State Vs. Sandeep Jha
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused is stated to be in JC but he is not produced from

JC.

It is recommended that Sh. Jitender Kumar, Ld. Remand

Advocate be appointed as LAC to assist the accused.

Issue production warrant of the accused for his production

through VC for NDOH.

Put up for appearance of the accused and further

proceedings on 06.11.2020. Accused be produced from JC

after every 14 days.

Copy of this order be sent to Ld. Secretary, DLSA, West,

THC for information.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 3485/20
FIR No. 290/20
State Vs.Sagar
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Accused is stated to be in JC but he is not produced from

JC.

It is recommended that Sh. Jitender Kumar, Ld. Remand

Advocate be appointed as LAC to assist the accused.

Issue production warrant of the accused for his production

through VC for NDOH.

Put up for appearance of the accused and further

proceedings on 06.11.2020. Accused be produced from JC

after every 14 days.

Copy of this order be sent to Ld. Secretary, DLSA, West,

THC for information.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 345/17
FIR No. 296/14

State Vs. Sagar ETC
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused persons as well as to

their respective sureties for NDOH.

Put up for appearance of the accused persons and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 1224/19
FIR No.682/18

State Vs. Shivam
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety

for NDOH.

Put up for appearance of the accused and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 5301/19
FIR No. 121/19

State Vs. Sanjeet Singh @ Kake
PS: Maya Puri

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Issue court notice to the accused as well as to his surety

for NDOH.

Put up for appearance of the accused and further

proceedings on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2388/20
FIR No. 176/20

State Vs. Jitender Sharma @ Sonu Etc.
PS: Nihal Vihar

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Kaushal Mishra, Ld. Counsel for the accused Deep

Narayan through VC.

All the accused persons in person (physically present in the

court today).

It is submitted by the accused persons that they have

already received the legible copy of charge-sheet.

As offence under Section 392/397/336/411/34 of IPC

is triable by Court of Sessions, the present case

is hereby committed to the Court

of Sessions. The accused persons are directed to appear

before Ld. Principal District Judge, West, THC, Delhi

through VC on 23.10.2020 at 2.00 p.m.

The Ahlmad is directed to send the file complete in all

respects to the Court of Ld. District Judge, West, THC,

Delhi.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 70724/16
FIR No. 32/16
PS: Maya Puri

State Vs. Parvesh
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 11.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 70280/16
FIR No. 24/10
PS: Maya Puri

State Vs. Sanjay Batra Etc.
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 18.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 63041/16
FIR No. 97/11
PS: Maya Puri

State Vs. Ram Kumar Pandey
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Ratnesh Rajmurti, Ld. Counsel for the accused.

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 18.12.2020.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 64143/16
FIR No. 289/14
PS: Maya Puri

State Vs. Kimti Lal
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 71572/16
FIR No.285/14
PS: Nihal Vihar

State Vs. Akashdeep @ Ashu Etc.
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2932/17
FIR No. 765/16
PS: Nihal Vihar

State Vs. Sunil Kumar Etc.
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 3724/17
FIR No. 99/17
PS: Maya Puri

State Vs. Nitin Kumar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 1095/18
FIR No. 01/18
PS: Maya Puri

State Vs.Sanju Bala
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 5215/18
FIR No. 175/16
PS: Nihal Vihar
State Vs. Sonu

16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 5964/18
FIR No. 0339/18
PS: Nihal Vihar

State Vs. Deepak Kumar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 179/19
FIR No. 353/18
PS: Nihal Vihar

State Vs. Jitender Kumar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 2752/19
R.K. Oberoi Vs. Aruna Sharma

PS: Nihal Vihar
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)
FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

Put up for CE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020



ID No. 1878/19
FIR No. 05/19
PS: Nihal Vihar

State Vs. Sachin @ Haddi
16.10.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI
OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High

Court of Delhi, evidence cannot be recorded in the present

case.

Previous order, passed before commencement of COVID-

19 lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 29.01.2021.

(PDQNDMAURUD)
MM-03(:HVW)/THC/DHOKL

16.10.2020
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In the court of Sh. Pankaj Arora, MM-03 (West), THC, Delhi

CC No. 527/20
PS NihalVihar
16.10.2020

RHNKa NaUa
VV.

PUHHWL

Present: Sh. Naseem Akhtar, Ld. Counsel for the complainant.

Arguments heard.

Put up for orders at 4.00 PM.

(PANKAJ ARORA)
M.M-03 (West), THC, Delhi

16.10.2020

At 4.00 p.m.

Present: None.

B\ this order I shall dispose off an application U/s 156(3) Cr. P.C.

moved on behalf of the applicant/complainant thereb\ seeking directions to

register an FIR.

Brief facts of the present case as stated b\ the complainant are that in

the second Zeek of November, 2018, the accused approached the friend of

the complainant, namel\ Smt. Neelam, W/o Sh. Sanja\ Kumar, R/o RZD-77,

Nihal Vihar, Nangloi, Delhi-41, Zho Zas also ver\ Zell acquainted Zith the

accused and the accused to the said friend of the complainant that she Zas in

dire need of some mone\ in connection Zith her business purposes and

hence, she requested to Smt. Neelam to lend her some monetar\ help to the

tune of Rs. 1,40,000/-. HoZever, the said Smt. Neelam e[pressed her
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helplessness, nonetheless, she confided to the accused that she kneZ a lad\,

Zho Zas her ver\ closed friend and Zho can help her and Zith Zhom she can

facilitate a meeting in that regard.

It is further stated that thereb\, on 15.11.2018, the said Smt. Neelam

facilitated a meeting Zith the accused and the complainant at the residence of

the complainant, Zherein the said Smt. Neelam introduced the accused to the

complainant as one of her close friend and she further apprised to the

complainant regarding the intent and purpose of the visit of the accused.

After some deliberations, Smt. Neelam asked and recommended to the

complainant to lend to the accused a monetar\ help to the tune of Rs.

1,40,000/- as a friendl\ loan and the accused assured and promised to the

complainant that she Zould return the said friendl\ loan to her account Zithin

si[ months.

It is further stated that on the recommendation of the afore-named Smt.

Neelam, the complainant ZithdreZ an amount of Rs. 1,50,000/- from her bank

account and lent to the accused an amount of Rs. 1,40,000/- in cash on

16.11.2018 at her residence, and against the lending of the said friendl\ loan,

a deed of loan agreement dated 26.11.2018 Zas got prepared and e[ecuted

betZeen the accused and the complainant on a non-judicial stamp paper and

at the same time, the accused has also tendered to the complainant tZo post-

dated cheques, bearing Nos. 347801 and 347802, both dated 10.05.2019, for

an amount of Rs. 70,000/- each, draZn on SBI, Branch, Guru Harikrishan

Nagar, NeZ Delhi-110041 and the said cheques Zere dul\ signed b\ the

accused.

It is further stated that at the time of handing over the above said

cheques to the complainant, the accused full\ guaranteed to the complainant

that the same shall be honoured, Zhen it Zould be presented for its

encashment on the date as mentioned in the said cheques, as the accused
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Zould arrange sufficient funds in her account b\ that time and the complainant,

believing in the assurance and promises made b\ the accused, accepted the

said cheques.

It is further stated that the said Smt. Neelam e[pressed her Zish and

desire that her name, too, should appear in the above said deed of Loan

Agreement as a formal part\, since the above said friendl\ loan Zas lent b\

the complainant to the accused on her recommendation onl\ and that the

complainant, too, had honoured her said recommendation b\ keeping a faith

and trust upon her. The period of said friendl\ loan Zas inadvertentl\ got

mentioned in the above said deed of Loan Agreement as 4 months, instead of

6 months, agreed b\ the accused and the complainant initiall\, Zhich came

into the knoZledge of the complainant onl\ after feZ da\s of e[ecution of the

above said deed of Loan Agreement and thereb\, the complainant

immediatel\ apprised to the accused and her said friend Smt. Neelam Zith

regard to the said fact.

It is further stated that Zhen the said cheques got matured, the

complainant apprised to the accused that she Zas going to present the said

cheques Zith her banker for encashment and after getting the nod from the

accused, the complainant presented the said cheques Zith her banker, Indian

Overseas Bank, Paschim Vihar, NeZ Delhi for encashment, hoZever, the the

said cheques Zere returned unpaid Zith the reason for return mentioned in the

memo dated 24.05.2019 as, ³Account closed´.

It is further stated that the complainant got the information from her

banker regarding the dishonor of the said cheques, she along Zith her said

friend Smt. Neelam, immediatel\ approached the accused and Zhen she

apprised her regarding the dishonor of the said cheques, the accused told to

the complainant that due to some technical mistakes on the part of her banker,

her account might have been closed and hence, the accused apologi]ed to
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the complainant and her friend Smt. Neelam and she requested them to grant

her at least one month¶s time to rectif\ the same from her banker and asked

the complainant to present the said cheques again Zith her banker during the

end of the month of June, 2019 and thus, the complainant had no option at

that moment, other than that to believe in the Zords of the accused and Zait

for one more month.

It is further stated that on 29.06.2019, the complainant re-presented the

said cheques Zith her said banker for encashment, hoZever, to her utter

shock and surprise, the said cheques Zere again returned unpaid Zith the

reason for return mentioned in the memo, dated 02.07.2019 as, ³Account

closed´ and the moment the complainant got the information from her banker

regarding the dishonor of the said cheques, she and her friend Smt. Neelam

immediatel\ approached the accused and asked her to repa\ the entire

amount of the said friendl\ loan immediatel\ to the complainant in cash,

hoZever, to the utter shock and disma\ of the complainant and her friend Smt.

Neelam, the accused behaved Zith the complainant in a ver\ rude manner

and also threatened her Zith dire consequences if she ever demanded the

said amount from her and hence, the complainant had no option, other than to

take the shelter of the laZ of the land and to serve the accused Zith statutor\

notice dated 10.07.2019 .

As per the ATR filed b\ the IO, it is stated that the dispute is of civil

nature.

Here it is relevant to look into the judgment of Hon'ble Delhi High Court

in the moremater of 6K. 6XEKNDUDQ LXKDUXND 9V. 6WDWH CU.M.L N26. 6122-

23/2005 DQG 6133-34/2005, the Hon'ble High Court of Delhi circulated the

folloZing guidelines for the Magistrates dealing Zith the application under

Section 156 (3) Cr.P.C.:

³1. WKHQHYHU a MaJLVWUaWH LV caOOHd XSRQ WR SaVV RUdHUV XQdHU SHcWLRQ
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156(3) RI WKH CRdH, aW WKH RXWVHW, WKH MaJLVWUaWH VKRXOd HQVXUH WKaW bHIRUH

cRPLQJ WR WKH CRXUW, WKH cRPSOaLQaQW dLd aSSURacK WKH SROLcH RIILcHU LQ cKaUJH

RI WKH SROLcH VWaWLRQ KaYLQJ MXULVdLcWLRQ RYHU WKH aUHa IRU UHcRUdLQJ WKH

LQIRUPaWLRQ aYaLOabOH ZLWK KLP dLVcORVLQJ WKH cRPPLVVLRQ RI a cRJQL]abOH

RIIHQcH b\ WKH SHUVRQ/SHUVRQV aUUa\Hd aV aQ accXVHd LQ WKH cRPSOaLQaQW. IW

VKRXOd aOVR bH H[aPLQHd ZKaW acWLRQ ZaV WaNHQ b\ WKH SHO, RU HYHQ b\ WKH

VHQLRU RIILcHU RI WKH SROLcH, ZKHQ aSSURacKHd b\ WKH cRPSOaLQaQW XQdHU

SHcWLRQ 154(3) RI WKH CRdH.

2. TKH MaJLVWUaWH VKRXOd WKHQ IRUP KLV RZQ RSLQLRQ ZKHWKHU WKH IacWV

PHQWLRQHd LQ WKH cRPSOaLQW dLVcORVH cRPPLVVLRQ RI cRJQL]abOH RIIHQcHV b\ WKH

accXVHd SHUVRQV aUUa\Hd LQ WKH cRPSOaLQW ZKLcK caQ bH WULHd LQ KLV MXULVdLcWLRQ.

HH VKRXOd aOVR VaWLVI\ KLPVHOI abRXW WKH QHHd IRU LQYHVWLJaWLRQ b\ WKH SROLcH LQ

WKH PaWWHU. A SUHOLPLQaU\ HQTXLU\ aV WKLV LV SHUPLVVLbOH HYHQ b\ aQ SHO aQd LI

QR VXcK HQTXLU\ KaV bHHQ dRQH b\ WKH SHO, WKHQ LW LV aOO WKH PRUH QHcHVVaU\

IRU WKH MaJLVWUaWH WR cRQVLdHU aOO WKHVH IacWRUV. FRU WKaW SXUSRVH, WKH

MaJLVWUaWH PXVW aSSO\ KLV PLQd aQd VXcK aSSOLcaWLRQ RI PLQd VKRXOd bH

UHIOHcWHd LQ WKH OUdHU SaVVHd b\ KLP.

USRQ a SUHOLPLQaU\ VaWLVIacWLRQ, XQOHVV WKHUH aUH H[cHSWLRQaO

cLUcXPVWaQcHV WR bH UHcRUdHd LQ ZULWLQJ, a VWaWXV UHSRUW b\ WKH SROLcH LV WR bH

caOOHd IRU bHIRUH SaVVLQJ ILQaO RUdHUV.

3. TKH MaJLVWUaWH, ZKHQ aSSURacKHd ZLWK a cRPSOaLQW XQdHU SHcWLRQ 200

RI WKH CRdH, VKRXOd LQYaULabO\ SURcHHd XQdHU CKaSWHU XV b\ WaNLQJ

cRJQL]aQcH RI WKH cRPSOaLQW, UHcRUdLQJ HYLdHQcH aQd WKHQ dHcLdLQJ WKH

TXHVWLRQ RI LVVXaQcH RI SURcHVV WR WKH accXVHd. IQ WKaW caVH aOVR, WKH

MaJLVWUaWH LV IXOO\ HQWLWOHd WR SRVWSRQH WKH SURcHVV LI LW LV IHOW WKaW WKHUH LV a

QHcHVVLW\ WR caOO IRU a SROLcH UHSRUW XQdHU SHcWLRQ 202 RI WKH CRdH.

4. OI cRXUVH, LW LV RSHQ WR WKH MaJLVWUaWH WR SURcHHd XQdHU CKaSWHU XII RI

WKH CRdH ZKHQ aQ aSSOLcaWLRQ XQdHU SHcWLRQ 156(3) RI WKH CRdH LV aOVR ILOHd

aORQJ ZLWK a cRPSOaLQW XQdHU SHcWLRQ 200 RI WKH CRdH LI WKH MaJLVWUaWH
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dHcLdHV QRW WR WaNH cRJQL]aQcH RI WKH cRPSOaLQW. HRZHYHU, LQ WKaW caVH, WKH

MaJLVWUaWH, bHIRUH SaVVLQJ aQ\ RUdHU WR SURcHHd XQdHU CKaSWHU XII, VKRXOd QRW

RQO\ VaWLVI\ KLPVHOI abRXW WKH SUH UHTXLVLWHV aV aIRUHVaLd, bXW, addLWLRQaOO\, KH

VKRXOd aOVR bH VaWLVILHd WKaW LW LV QHcHVVaU\ WR dLUHcW SROLcH LQYHVWLJaWLRQ LQ WKH

PaWWHU IRU cROOHcWLRQ RI HYLdHQcH ZKLcK LV QHLWKHU LQ WKH SRVVHVVLRQ RI WKH

cRPSOaLQaQW QRU caQ bH SURdXcHd b\ WKH ZLWQHVVHV RQ bHLQJ VXPPRQHd b\

WKH CRXUW aW WKH LQVWaQcH RI cRPSOaLQaQW, aQd WKH PaWWHU LV VXcK ZKLcK caOOV IRU

LQYHVWLJaWLRQ b\ a SWaWH aJHQc\. TKH MaJLVWUaWH PXVW SaVV aQ RUdHU JLYLQJ

cRJHQW UHaVRQ aV WR ZK\ KH LQWHQdV WR SURcHHd XQdHU CKaSWHU XII LQVWHad RI

CKaSWHU XV RI WKH CRdH.´

This Court has heard the arguments & perused the record.

It is observed that all the documents and evidence are in custod\ of the

complainant and nothing is out of reach of the complainant Zhich requires

special investigation through Police. This court is also of the considered vieZ

that the complainant is Zell Zithin the poZer and in possession of the

documents/material/evidence required to prove her case b\ adducing

evidence.

Accordingl\, the application of the complainant under Section 156(3)

Cr.P.C is accordingl\ dismissed. The complainant is given opportunit\ to

prove his case b\ adducing C.E.

Put up for CE on 29.01.2021.

(Pankaj Arora)
MM-03 West/THC/Delhi

16.10.2020



FIR No.970/20
PS: Nihal Vihar

16.10.2020

This is an application for releasing the mobile phone on Superdari.

Present:- Ld. APP for the State.

Ld. Counsel for the applicant.

IO has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, I am of the considered view that

the vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as

Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held

that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,

mobile phone in question be released to the owner as per the invoice, after due identity and

IMEI number verification on furnishing security bond as per valuation report of the vehicle.

After preparation of panchnama of the vehicle and furnishing of security bond as per directions

of Hon'ble Supreme Court, the mobile phone shall be released by the IO.

Copy of this order be given Dasti to applicant.

Panchnama and valuation report shall be filed in the court within one month.

(Pankaj Arora)
MM-03/West/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:29:21 +05'30'



E-FIR No. 9300/20
PS: NIhal Vihar

16.10.2020

This is an application for releasing vehicle bearing no. DL-4SCK-7894 on

Superdari.

Present:- Ld. APP for the State.

Ld. Counsel for the applicant

IO has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, I am of the considered view that

the vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as

Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held

that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,

vehicle in question bearing registration no. DL-4SCK-7894 be released to the registered
owner after due identity verification on furnishing security bond as per valuation report of the

vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per

directions of Hon'ble Supreme Court, the vehicle shall be released by the IO.

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court within one month..

(Pankaj Arora)
MM-03/West/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:29:47 +05'30'



E-FIR No. 11239/20
PS: NIhal Vihar

16.10.2020
This is an application for releasing vehicle bearing no. DL-8SAL-3516 on

Superdari.

Present:- Ld. APP for the State.

Ms. Aashi Agarwal, Ld. Counsel for the applicant

IO has filed his reply. Taken on record.

Instead of releasing the vehicle on superdari, I am of the considered view that

the vehicle has to be released as per directions of Hon'ble Supreme Court in case titled as

Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC 638 wherein it has been held

that

Vehicles involved in an offence may be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle, valuation report, and a security bond.

69. The photographs of the vehicle should be attested countersigned by the

complainant, accused as well as by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted upon during the trial.

The panchnama and photographs along with the valuation report should suffice for the

purposes of evidence.

71. Return of vehicles and permission for sale thereof should be the general

norm rather than the exception.

72. If the vehicle is insured, the court shall issue notice to the owner and the

insurance company for disposal of the vehicle. If there is no response or the owner declines to

take the vehicle or informs that it has claimed insurance/released its right in the vehicle to the

insurance company and the insurance company fails to take possession of the vehicle, the

vehicle may be ordered to be sold in auction.

73. If a vehicle is reply not claimed by the accused, owner, or the insurance

company or by a third person, it may be ordered to be sold by auction.”

The view of the Hon'ble Supreme Court has been reiterated by Hon'ble Delhi

High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and law laid down by higher courts,

vehicle in question bearing registration no. DL-8SAL-3516 be released to the registered
owner after due identity verification on furnishing security bond as per valuation report of the

vehicle. After preparation of panchnama of the vehicle and furnishing of security bond as per

directions of Hon'ble Supreme Court, the vehicle shall be released by the IO.

Copy of this order be given dasti to applicant.

Panchnama and valuation report shall be filed in the court within one month..

(Pankaj Arora)
MM-03/West/THC/Delhi

16.10.2020

PANKAJ ARORA
Digitally signed by PANKAJ 
ARORA 
Date: 2020.10.16 15:30:24 +05'30'


